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FINAL ORDER NO. A/85092 / 2020 
 

Date of Hearing: 15.01.2020 
                                                            Date of Decision: 15.01.2020  
 
Per: S.K. MOHANTY 
  

 None appeared for the applicant, despite notice.  Heard 

learned AR for Revenue.  There is delay of 1 day in filing the 

appeal before the Tribunal.  The delay is reasonable and 

accordingly, is condoned.   

 

2. Feeling aggrieved with the order dated 30.10.2018 passed 

by the Commissioner of CGST & CX., Navi Mumbai, the appellant 
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herein has filed the appeal before the Tribunal.  Insofar as filing 

of appeal before the Tribunal is concerned, Section 86 of the 

Finance Act, 1994 provides that the order passed by the 

Commissioner of Central Excise or the Commissioner of Central 

Excise (Appeals) can be appealed against before the Tribunal.  In 

the present case, since the impugned order was passed by the 

Additional Commissioner, in terms of Section 86 ibid, the appeal 

before the Tribunal is not maintainable.  Accordingly, the appeal 

filed by the appellant is dismissed on this ground alone.   

 

  

(Dictated and pronounced in the open court) 

 

 
 
 

(S.K.Mohanty) 
Member (Judicial) 
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(Sanjiv Srivastava) 
Member (Technical) 

  
 


